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(By Advocate Shri B.K. Barera)
ORDER{ORAL}

Mr. Justice M.A. Khan, Vice-Chairman {J}:

During the hearing, learned counsei for the respondents has produced a
copy of the letier nassed by the Ceaniral Eiectricity Authority dated 9.11.2004
' wherehﬂ; the departmeant has comimunicated to the counsel that the department
had decided to grant pro-rata pensionary benefils to the applicant along with
interest on gratuity and other persionary benefits in accordance with the Central

Civil Services (Pension) Rules 19727 Learned counsel for the applicant h
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subitted that this OA may be dispesed of by giving direcfions fo the
respondents to grant the pro-rata pensionary bensefiis to the applicant in terms of
prayer in sub-para 3 of para 8 of the OA and the family pension in terms of sub-
para 4 of paré 8.

2. Learned counsel for the respondents has submiited that the depariment
has declded to grant the pensionary banefits in accordance with the Centrai Civil

Services (Pension) Rules 1972 and in case the applicant is eligible to the grant of

family pension, the grant of the same would also be considered by the

depariment. Learned counsel for the applicant submitted that if the husband if

antitled to the grant of pro-rata pension, the widow would aisa bacome eligible Tor

it. Howesver, learned counsel for the respondents does not oppose the prayer
made on bahalf of the applicant. He further submitied that all these benefiis are
likely to be granted o the applicant within a period of four manths. '

3. Having regérd to the facts of the case and submiséians made at the Bar, |

am of the view that this OA may be disposed off by giving following directions:

iy Respondents shall grant to the applicant pro-rata pensionary benefits
along with inferest on gratuity and other pensionary benefits in accordance
with the Centrat Civil Services (Pension) Rules 1972 in terms of their
decision conveyad by the department vide their letter dated 9.11.2004.

i Respondenis shall alsoc grant pensionary benefits to the app!iéant as
widow of retired husband Shri Nanhu Ram/ in case, she is sligible for it} in
accordance with CCS(Pension) Rules 1972

4. These direciions will be complied with within four months from today as

submitied.

5. OA stands disposed off in above terms.

{M.A. Khan) :
Vice-Chairman {J)
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